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that in otber respects, the Rules ,)f 
Procedure 01 this House relating ~  
Parliamentary Committees shall 
apply with such variations and modl-
ficat!ons as the Speaker may make; 
and 

L that this House do recommend to 
Rajya Sabha that Rajya Sabha'..1o 
join the said Joint Committee and 
communicate to thIS House the names 
Of)f 15 members to be appointed by 
Rajya Sabha to the Joint Committee" 

The motion was adopted. 

]5.30 hrs. 

MATTERS UNDER RULE 377.-Conld. 

(ix) UNSATISFACTORY WORKING OF 

TELEPHONE SYSTEM IN CALCUTTA. 

SHRI M. A. HANNAN ALHAJ 
(Basirhat): The telephones in the c: ty 
(If Calcutta and suburban towns are 
generally out of order. There is utt2r 
chaos and mismanagement in the enti;e 
telephone system in the metropoli tan 
city of Calcutta. Sometimes the tcle-
phone is out cf order, or there is no 
response from the other end. and off:>n 
it happens thal the telephone does not 
work at all. It has caused severe in-
convenience to the citizen/! of Calcutla. 
It has caused annoyance and dism<.y. 
The business is suffering, industrial 
and ccmmercial firms are facing great 
difficulties. The patients are encoun-
tering severe hardship. Every aspect 
of life is affected. In terms of money, 
the loss amounts to lakhs of rupees 
~  day. The agony and difficulty 
(If the common man knows no des-
cription. I, therefore, request the 
Central Government to intervene in 
the matter, restore normalcy in the 
telephone department, and bring effi-
ciency In it as it was once a pres-
tigeous department. The Calcutta 
Telephones had a glorious past and it 
had earned a legendary fame in effi-
ciency in the past, but now it has 
become inefficient. I hope that early 
steps will be taken in this regard. 

In this respect, I would like tt' men-
tion .... 

MR. CHAIRMAN: No, he cannot go 
beyond the written statement. I am 
sorry. 

15.32 hrs. 

[MR. DEPUTy-SPEAKER in the Chair] 

(x) INCLUSION OF NEPALI IN THE EIGHTH 

ScHEDULE OF THE CONSTITUTION. 

SHRI K. B. CHETTRI (Darjeeling): 
MI. Deputy-Speaker, as per the Cen-
sus Report of 1971, there are nearly 
15 lakhs of Nepali-speaking people all 
over the country. But the actual figure 
is much higher than this. Nepali is 
one of the official languages of the 
State of Sikkim and the Hill Areas of 
Darjeeling in West Bengal. The State 
Governments of Sikkim, West Bengal 
and Tripura have already adopted 
resolutions to the effect that Nepali !Je 
included in the Eighth Schedule of the 
Constitution. Despite our effort to 
impress upon the Governments. they 
have failed to accede to our demand, 
as a result of which the Indian Nepa-
lese are very much agitated. On top 
of that. the existing system of recruit-
ment to All-India and Central Servi-
ces, where the candidates have to 
appear in one compulsory paper and 
in that language which is included in 
the Eighth Schedule of the Constitution 
has eroded the faith in the Govern-
ment and a se'1se of insecurity has 
crept in. The candidates, whose 
mother tongue is included in the Eighth 
Schedule of the Constitution, will have 
the extra privilege to write in their 
own language, whereas the others are 
forced to write in any lar.guage includ-
ed in the Eighth Schedule of the Cons-
titution other than their mother-
tongue.' This is reaily very unfair in 
a democratic country like ours. where 
article 15 (1) of the Constitution ~ 

ly states "The State shall not discri-
minate against any citizen on grounds 
only of religion, race, caste. sex. pl:Jce 
of !Jirth or any of them." The decision 
of the Government with regard to the 
existing system of recruitment to 
all-India and Central Services is a 
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clear violation of article 15(1) of the 
Constitution. Recently, there was a 
heated discussion on this issue on the 
floor of the House,. and the Govern-
ment agreed to walve this compulsory 
paper for a period of one year only. 
But, surprisingly, this was made ap-
plicable only to the candidates belong-
ing to the North-Eastern States. 
Then, why have such discrimina-
tion with the Indian Nepalese? 
After all, Nepali, though an offi-
ctal language of the State of Sikkim 
and one of the official languages of 
West Bengal for the Hill Areas of 
Darjeeling District. is yet to get its 
rightful place in the Eighth Schedule 
of the Constitution. Then, where is 
the justification on the part of the 
the Government to impose one compul. 
sory paper, to be written in anyone 
of the languages mentioned in 'he 
Eighth Schedule of the Constitution on 
the Indian Nepalese only? This pne-
sided decision of the Government ha!l 
greatly agitated the minds of the 
Indian Nepalese, whose unquestioned 
loyalty to the country is known to aU 
I would like to urge upon the Gov-
ernment to rise to the occasion and 
see that the "Right of equality", as 
enshrined in the Constitution, is not 
yjolated and extend the benefit of 
wri ting 'in English in one compulsory 
paper till such time when our people 
learn to write in anyone of the langu-
ages mentioned in the Eighth Schedule. 
In reviewing the stand of the Govern-
ment on the subject referred to herein. 
it will not only be doing justice to the 
Indian Nepalese but, at the same time, 
the Government will be honOUring the 
safeguards provided by article 15( 1) 
of the Constitutil)n of India. I am sure 
that the Government will take serious 
note of it and come forward with a 
reasonable statt!ment on the floor of 
the House at the earliest. 
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(xii) REPORTED APPOINTMENT OF JUDGES 

IN GUJARAT HIGH COUNT I!'l COI\·· 

TRA VENTION OF THE RECOMMENDA· 

TION OF THE CHIEF JUSTIce or 

GUJARAT. 

SHRI ANANT DAVE (Kutch): Mr. 
Deputy-Speaker, Sir, with your per-
miSSion, I would like to raise the fol-
lowing matter under Rule 377: 

That the Chief Justice of Gujarat 
High Court has threatened to resign on 
the ground of wrong policy adopted by 
the Central Government to fill the va-
cancies of six posts in Gujarat High 
Court. 

It is a very serious issue. When the 
Chief Justice has recommended the 
names for High Court Judges, Judges 
are not taken up, but those who have 
shown some favour towards Emergen-
cy are taken as Judges. The proce-
dure as per Constitutional Article 217 
is Chief Justice has a constitutional 
right of being consulted. 

(1) Can a person regarded not fit 
by the Chief Justice ot a HIgh Court 
be appointed &If a Judge of the HiJrh 
CourtT 


